
FORM A

(UnderRegurationr"?Yr"."tT,til::Ji;HhptcyBoardorrndia
(Insolvency Resorution process for corporate poronir n"guratio^, 20io)

FOR THE ATTENTION OF THE CREDITORS OF MUSADDILAL JEWELLERS PRIVATE LIMITED

Name of Corporate Debtor MUSADDILAL JEWELLERS
PRIVATE LIMITED

Date of Incorporation of Corporate Debtor
Authority under which Corporate OeUtor is incorporatecl-
registered

ROC - Hyderabad

Corporate Identity No/ Li
of Corporate Debtor

us5 1 0 1 Tc I 992PTC0| 461 s

A^ddress of the registered office uno@
of corporate debtor

Regd. Offi ce : 6 -3 -67 9,,, ELTTE ?LAZA"
igCqtta, Hyderabad TG 500082Insolvency commencement date in ,erp-t of .orpo*t"

debtor
07-01-2021(Date of Order of NCLTj
16-01-2021(Date of receipt of copy of NCLT
order for CIRP from wwwnclt.gov.in)

Estimated date of closure of Insol Resolution Process
Name and registration nmb.. of th. -Trrsolu.*
Professional acting as Interim Resolution professional

PADMASRI APPANA
REGN.NO. IBBTIPA-OO2/IP -NOO22O I2O 17 -
18t10672

Address and e-mail of the Interim ffi
as registered with the Board

l-1-7 1 | / 1, Gandhi Nagar,
Hyderabad, Telangana -500080
Email: padmaappana@vahoo.co.in

Address and e-mail to be used for correspondence with the
interim resolution professional

FIat 301, B-Block, Vishnu ResiOencv. EanAtri
Nagar, Hyderabad, Telangana -5000g0
Email:

Last date for submission of claims 0t-02-2021

(64') of section 21, ascertained by the interim resolution
professional

Classes of creditors, if any, under clause 1U; of suU_section Not Applicable

Names of Insolvency Professionals identified to act as
Authorised Representative of creditors in a class (Three
names lor each class)

(a) Relevant Forms and
(b) Details ofauthorizedrepresentatives

are available at:

Web link: https ://ibbi. gov. in4rome/downloads
Physical Address: Not Applicable

Notice is hereby given that the Natio
insolvency resolution process of the MUSADDILAL JEWELLERS PRIVATE LIMITED on07-01-2021

The creditors of MUSADDILAL JEWELLERS PRMTE
claims with proof on or before 01-02-2021 to the interim
against entry No. 10.

LIMITED are hereby called upon to submit their
resolution professional at the address mentioned

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronii means,

A financial creditor lass as listed against the entry No. 12, shall indicate its choice of authorised
representative from e insolvency professionals listed against entry No.l3 to act as authorised
representative ofthe A. (Not Applicable)

Submission of false or misleading proofs of claim shall attract penalties

Name and Signature of Interim Resolution professional : Padmasri Appana
Regn. No. IBBVIPA-002/IP-N00220 t20 t7 - | 8 I | 067 2

Date and Place : 1 8-01 - 2021, Hy derabad


